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ACT No. XI11 OF 1917. 
* 

[E'ASSED BY THE INDIAN LEQISLA~IVE COUROIL.] 

(Receiued tke assent of tAe Qaverqw General on tfie 214 
Zarcfi, 1917.) - 

An Act to impme a tax on goods carried by 
railway or inland steam-vessel. 

HEREAS it is expedient to impose a tax on w goods carried by railway or inland ateam: 
vessel ; It is hereby enacted as fo l lo~s  ;- 

@hart title 
qnd com- 

I, (1) This Act may be called the Freight (Rails 
inencoment, way and Inland Staam-vessel) Tax Act, 1917. 

(2) It shqll come into foece on tlqe first day of 
~ ~ r i l ,  1917'. 

pefii+ions. 2. I n  this Act- 

the expression " administration '' gnd $he expres- 
s i o ~  inland steam:vesselq' have the mesnin s 
respectively attributed to them by the Indian BaB- 
ways Act, 1898, and the Inlqnd Btegm-vessels Act, IX of 189 
1917 ; I of 1917. 

" prescribed " means prescribed by rules made 
under this Act ; 

"vessel'? meane anything madg for the convey? 
ance by water of human beings or of property. 

qmpoaition 3, '(1) Sybject to ,the provisions QE this Act, there, 
tax shall be levied and calleoted on goods aarried by- 

' 

gpp,"il";g* 
or inland 

(a) any railqray in British Indig ar 
steam-vesae~. (b )  any inland steam-vessel in Qritish India, 

a tax at the rate specified in t h e  behalf in &hern 
dule I. 0 

Expla~ation : goods carried on a vwel towed by 
an inland steam-vessel shall, for the purgoses of this 
Act, be deemed to 'be goods carried by' the inland 
steam-vessel, 

(2) The, 
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(2) The tax imposed by sub-section (1) shall be 
aollected by means of a, surcharge on freight, by the 
administration of the railway or the owner of the 
inland steam-vessel by which the goods are carried, 
and shall be paid to the prescribed authority in the 
prescribed manner within the prescribed time, after 
making such deduotion as may be prescribed to meet 
any expenses incurred in connection with the coU& 
fion df the tax. 

I (9) The owner .of every inland steam-vessel 
referred to in  sub-section (1) shall prepare and-deliver, 
or cause to be prepared and delivered, to the pre- 
soribed authority, each Yder , a return in the 
prescribed form, of all goo s carried by such vessel in  
respect of whioh the tax imposed by that sub-section 
ie  payable, and shall subscribe, at the foot of such 
return, a deolaration of the truth thereof: 

Provided that where goods are deemed to be 
carried by an inland steam-vessel, the owner of the 
towed vessel shall, if so required by the owner of the 
inland steam-vessel, certify the particulars of the 
goods carried on the towed vessel, and shall subscribe 

-at the foot of the certificate a deolaration of the truth 
thereof, and in that case tho owner of the inland 
steam-vessel may incorporate all or any of such parti- 
culars in his- return, and shall only be bound in 
respect of such particalars to subscribe to his return 
a declaration that they are true to the best of his 
knowledge and belief. 

(4) Every such return shall be delivered to the 
prescribed' authority within thirty days after the end 
of the quarter to which it relates, 

4. (1) The Governor General in C O U ~ C ? ~ ~  m y ,  by R ~ O - m a k i n g  
notification in the Gazette of India, make rules for pWers 
~arrying out the purposes of this Act. 

(2) In  particular and without prejudice to the 
generality of the foregoing power, the Govern~r 
General in Council may make rules- 

(a) regulafhg the collection of the tax imposed 
by this Ace and providing for the autho- 
rity to which, and the time and manner 
in  which, such tax shall be paid, 

(b) prescribing 
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(b) prescribing the form of the returns reqnired 
by this Act, and the particulars to he cone 
tained therein, and the manner in wbi~h 
&he same i~ to be verified, 

(o) prescribing any other method than actual 
weighment for ascertaining the amount 

, .  of the tax imposed by this Act, and 
(&) providing for any other matter which by this 

Act is to be prescribed. 

(3) I n  making any rule under this section, the 
Governor General in Council may direct that a 
breach of it shall be punishable with fine which may 
extend to five hundred rupees. 

Offences. 5. The offences mentioned in column 1 of Scbe- 
dule I1 shall be punishable to the extent mentioned 
in column 2 thereof with reference to such offences 
re~pecti~ely . 

Power t o  6. The Governor General inS0ouncil may, by 
"'""p6. notification ia the Gazette of India, oxempt, either 

in whole or in part, and either absolutely or subject 
to such conditions as he may prescribe, any goods or 0 

dass of goods from the tax imposed under this Ad. 

SCHEDULE I, 

[See sectiorz 3.1 

lbs. *. voirdupoie weight. 

SCHEDULE 11 



SCHEDULE 11. 

[ See section 6.1 

1 

(1) Omitting to make any return 
or certifioate referred to  in 
aeotion 3 (3) or refusing to 
sign or complete the same. 

&faking and delivering any 
such return or celliificate 
containing any statement 
not true to  the best of the 
information and belief of 
the person making the 
same. 

- 

Fine not exowding one 
thousand rupeea, 

The penalt provided in  
seotion il? of t h e  Indian XLv of lgro* 
Penal Code for furnishing 
false information to a pnblio 
'servant. 


